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Mr. CiIalrman: His time i. up. He 
might conclude. 

Shrl She<> NaraiD: I will be thank-
ful to you it you will allow me to 
continue my speech the next day. 

Mr. Chairman: I am sorry. There 
are some more hon. Members who 
want to speak on this Demand. 

Shri lIheo NaralD: I want at leut 
another five minutes. 

8hri N ......... _ Nair (QUilon): 
14adam, it was agreed that my Re-
IIOlution will be taken up at 4 o'1tlock. 

Mr. CbaJrmaa: He mi8ht ftniIb hII 
opeech In one miDIda. 
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STATUTORY RESOLUTION RE. 
KERALA UNIVERSITY (AMENO-
MENT) ACT 

Sbrl N. 8reekaataD Nair (Qullon): 
I beg to move: 

"This House resolves that In 
pursuance at Bub· section (4) at 
section 3 or the Kerala State 
Legislature (Delegation at Pow-
ers) Act, 1965, the rollowlIlg 
modi1lcations be made by the 
President in the Kerala Umver-
sity (Amen4ment) Act, 1966, 
lajd on the 'rable on the 6th 
ApriL 1968, by eDacting &D 
amending Act: 

Section 2 

In clause (i) at section 2, far 
the worela 'it .ball lubmlt' '''''"1-
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tute th'! worda 'each membec 
ohMI Bubmit'. 

Sectw.. • 

In clause (a) of .ub-eectlon 
(2) of aection 3. fen- the word. 
'for the period for wbicb it hu 
been made' substitute the worda 
'for a period wbicb doe. not 
exceed one ;,ear'. 

This HOllae reccnrunencU to 
Rajya Snbba that Rajya Sabba do 
concur in tbia reaol utlon." 

At the outllet, I want to record 
my very etron, protest against the 
attitude of the Secretariats of botb 
the Houses of Parliament in 10 
manipUlating tbat thi! important 
piece ot dele,ated legislation bad not 
been given the proper time to he 
Itudied and amendment.8 moved by 
Members ot both tbe Houses. 

The Act was tabled in the Raj),. 
Sabha on the last day when it had 
to adjourn Bin.e die end, therefore, 
it did not give the opportunity to 
Member. of the Rajya Sabha to 
move any amendment which they 
had a right to move under sub-
!cction (4) of section 3 of the Kerala 
State Legi.lature (Delegation of 
Powers) Act. Thi. legislation has 
been introduced u·nder articles 356 
and 357 of the Constitution. A legis-
lation Of this nature Indulged in by 
th£' President is itself something not 
,trirlly democratic and article 357 
01 the Con!ltitution deflnitely lays: 
tha.t such an enactment cannot have 
a perjod of more than one year for 
i1~ (,:lntinuance. The Proclamation 
u"dor article 356 i. only for a period 
of ~ix months I mRY read out the 
rel('vant portion~ to revlve your 
memory. Article J~6 (J) .. (b) ";''' 

"declare that tho po_era of 
the Leeislature of the State 
!'Ihall be exercisabl. by or UDder 
the authorit;r of Parliament;" 

Then, clause \l). ot article 156 .. ,.: 

"A Proclamation .. approyM. 
.hall, unle.. revoked, cease '" 
operate on the expiration of • 
period of six month. from the 
date of the passing of the second 
Of the resolutions approving the 
Proclamation under clause (3)". 

So, the Proclamation enforced und .. 
the President's Rule is valid tor a 
period of six months and Illl7 legio;-
lation passed during that period 
according to Clause (2) of 8rtlcl~ 
357 is only tor a period of one ;,eac. 
I may aleo read article :157 (2): 

"Any law made in exerciae of 
the power of the Legislature 01 
the State by Parliament or the 
President or other Buthorlt;, ~­
ferred to in Bub-clause (a) of 
clause (I) which Parliament 01' 
the President or luch oth .... 
authority would nat. but for the 
i39Ue of a Proclamation under 
article 356, have been competent 
to make shall. to the extent of 
the incompetency, cease to have 
effect on the expiration of 
period of onto year after the 
Proclamation has ceased to ope-
rate except a. respects thinl. 
done or omitted to be done ~­

fore the expiration of the .aid 
period. 

Su, the legislative coJmpetenee of 
the President i3 only for a period 
of one year. 

16'05 bI'II. 

[SHRI SHAM LAL SARA. in the ChaiT 1 
The Delegation Of Powers Act, 

under sub-.eclion (4) of Bectlon J, 
definitely lays down diat when luch 
a delegated legislation is placed o. 
the Table of either House, wit hi. 
seven days the Memben have a 
right to bring in a resolution in-
corporating the amendment.. they 
want to mOVe in the Act and that 
it must be dlscus.ed and if it ia 
passed, the President .hall male., 
thOle correctio"," "" tli! baaio at 
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the resolution pused. This had 
been tabled in the Rajya Sabha on 
the day It had adjourned in order 
to deny the statutory right to the 
Members of the Rajya Sabha \0 
move amendments on thll, I am 
sorry to Bay, dirty piece of leiPalo-
tion. 

Mr. CbaInaaD: You need not 
make a mention of the Rajya Sabba. 

Shri N. Sreekantan Nair: I only 
mentioned that it was tabled 011 the 
day when it adjourned. 

Mr. CbaIrnwl: What they miCht 
do, it is for them to lay. 

Sbrl N. Sreekantan Nair: am 
only submitting that the rlebt. of 
the Members at the Rajya Sabha 
haVe been encroached upon. 

Mr. CbaInnaD: Let me make it 
dear. What they mi.eht do, it II 
for them to .ay. 

Sbrl N. SreekBlltan Nair: I was 
'Only pointing out about the demo-
cratic right ot the Members of the 
Hajya Sabha. As a citizen of India 
and a..!'l a Member of this House, I 
have the duty to comment upon II 
if I "nd thot it is being encroached 
upon. 

Then, this was placed in thi~ 

House on the eve of the 3-days 
holiday so that We did not get seven 
days' time-limit. J had to move 
Uti:,; resolution only yesterday. No 
MeIilber of this House could get an 
opportunity to move any amend-
ment. It ha. been deliberately 
manipulated by the Seretariat at the 
instance of 1he Home Ministry. That 
is my definite charge. The entir " 
piece of legislation is silly Rnd ig 
aomething actuated by <'orrupt 
motives. 

Let mE' now give- you the history 
of what happened therE'. The Keral. 
University (AmendmE'nt) Act. 

Shrl Vuadna. "'ir (Ambala-
puzha): May J make a Jugge,tlon' 
7he hon. Minister of EducatioD ~ 

here. Technically, be may be ..... -
ponsible for this. But I am 'Ure be 
doe. not know the history of thi< 
subject. Actually, the Home Minii-
ter Will dealing with thlB subject 
and we were all connected "'jlll it. 
We would like to have MI'. licthi or 
the Home Minister birr"'~.: t,l';'~ 
during this debate. 

Mr. Cba1nnan: Let U! lee wbat 
come. up In the debate and thea 
we can ask him to be present bere. 

Sbri Vuadevall Nair: 'lbe Educa-
tiOn Minister cannot aoower the 
questiolll. 

Mr. CbaInDaII: Has the bon. Millili-
ter to say anylhing'1 

The MlDlster of EducatJoa (Slarl 
M. C. ~la): May I point out that 
my hon. friend is qUIte wrong as t. 
what is the position with regard to 
the Hajya Sabha? It Ia true that 
the Act wa. laid On the Table ot 
the House at the Rajya Sabha oa 
the last day. But it i. quite clear 
that the HajYa Sabh. ha. got leven 
days time within which to move any 
resolution, disagreeing with the Act 
or amending the Act. So, only ODt' 
day has passed and when the Raj". 
Sabha meets on the 3rd ot May, the, 
will have SIX days more. The han. 
Member is quite wrong in aaYln& 
all that. The rules make it clear 
that il tht:!re is a break in th~ 

session as it was tabled on the d., 
it had adjourned sinf" die and they 
had only one da.v, they will ,et Ill: 
daYS more w hen the House )"e-

assemhl~,s nn the 3rd of May. My 
hon. friend need 110t be sollcltoUi 
about the right!'! 1)1 the members of 
Rajya S.bhD I h:.p""n to b. the 
Leader of that Hou~e and J am very 
solicitous of the right. at th~ mom-
b<-rs ot that House. 

As regards the charge of con.-
piracy, I do Dot think that ther.. " 
ony justific.tlon in thll charee. 

Rbri Vas04evaa Nalr:'Ht ••• t •• 1 

called to repl7 ..... , 
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~."" ~, ~: I ~ P~ 
all,lWl!!~ID' ~e pOir;at ...... 

S'-':ri 'V~. ~1!Ir: You only 
wanted to know, Sir, whether 'the 
Home MiniJier ..... . 

Mr, 0haInDaD.: The hon. Minister 
may wail. He can give the detail. 
when he replies. 

Mr. Sreekantan Nair may resume 
his speech. 

Shri Dakar All Mlna (Warrangal): 
The point is that thi. matter was 
discussed in the Kerala Consultative 
Committee; the Home Minister was 
in charge and he knows the whole 
background of this. 

Mr. CbaiI'DlAD: I think the hon. 
Member ha. not heard me. quite 
concede what Mr. Vasudevan Nair 
has said. I have said, that we 
might wait ani! -see what comes out 
in the debate and later on lee what 
requires to be done. 

Mr. Sreekantan Nair may resume 
his speech. 

Shrl N. SreekaatAll Nair: The rea-
sons for the enactment are as 
follows:-Even though the Edu-
cation Minister is the represen· 
tative 'here, I am readinC out. 
The Education Ministry is comPlete-
ly ignorant Of the entire legislation. 
It was discused at great length in the 
Consultative Committee controlled by 
the Home Ministry. 
..-

The reasons for the enactment are: 
"According to section 10 (1) of 

the Kerala University Act, 1957, 
the Vice-Chancellor shall be ap-
pointed by the Chancellor on the 
unanimous recommenadtion of a 
special committee consisting of 
three members, one elected by the 
Senate, one elected by the Syndi-
cate and one nomInated by the 
Chancellor. In case the committee 
is unable to recomend a name un-
animously, the Vice-Cluneellor 
shall be .. .ppointlld by the Chan-
cellor fram among a .PVi~!,1 of three 
name,. submitted to him by the 

Ace ,Rea.) 
~ com,tW,ttee. The t.erm of 
o,B~ at the Vi.~~CJ,wlcellor was 
due 19 ~i,re on the 28th of 
JIUjI.JI..~, 19,66. With a view to 
aW>0b;l~ a sUCl:e"!lD" to the Vice-
Chancellor, a speCial committee 
was, therefore, constituted under 
the aforesaid section but the com-
mittee was unable either to make 
a unanimous recommendation of a 
name for the office of the Vice-
ChancellOr or to submit a panel of 
three names before the expiry of 
the term of the Vice-Chancellor, 
namely, the 28th January, 1966," 

I am now reading the last sentence of 
para 2 in order to save time. 

" . ,there wa. a deadlock created 
by the disagreement among the 
members of the special commit-
tee." 
Then I come to para 4: 

uA.~ a ,permanent measure, how-
ever, it ;., felt that the needs of 
the situation will be met if pro-
vision is made for constituting an-
other special committee consisting 
of three new members, nominated 
or elected, as the case may be, by 
the Chancellor, the Senate and 
the Syndicate with the same func-
tions as the first special commit-
tee and it is required to make re-
commendation to the Chancellor 
within a period of three months 
of its constitution. There should 
also be provision for the Vice-
Chancel10r continuing in office 
until his successor i. appointed . 
The present enactment replaces 
the Ordinance with the modifica-
tion referred to above." 

Then I come to para 5, 

"The Committee constituted 
under the proviso to sub-sec-
tion (2) of section 3 of the 
the Kerala State Legisla-
lature (Del_lion of Powers) 
Act, 1965 (12 of 1965) has been 
consul~ before the enactment of 
this meuure as a President's Act," 

Here Itself the fact is admitted that 
the Consu1talive Committee has been 



CHAITRA 22, ta88 ~S'+KA) UnitlerlHv (Amdt.) I06S4 
Act (Re •. ) 

Xermla 

eonau.Ited. What was the consulta-
_ion? What is the approac:h of ~e 

Government of India? Tee coll8ideDed 
opinion of that Commit~ small 
Parliament actually, because it re-
presenta members from both Hou.ea 
of Parliament-has got to be 
understood. I am reading out the 
proceedings of the Committee. I am 
just taking out the proceeding. of the 
Committee, 

Mr. CbaHman: He ohould keep hi. 
paper. handy. 

8ui N, Sreekantaa Nair: I have got 
this fOr so many purposes. 

On page 2 of the official report cir-
culated by th~ Home Ministry, it is 
mid: 

"The KeTala University (Amend_ 
ment) Bi!!, 1966: 

Some of the Members, particu-
lariy Sarvashri Sreekantan Nair. 
Vasudevan Nair, Govindan Nair 
Mulka Govinda Reddy and 
Ravindra Varma, took exception to 
the manner of apointment of the 
Vice Chancellor and the decision 
to appoint him for the maximum 
period of three year.. The con-
sensus of opinion was that the 
proviso proposed to be added to 
sub-section (3) of section 10 
might be retained; even here, 
some of the Members felt that 
sub-section (4) of section 10 of 
the existing Act was adequate for 
the purpose of making temporary 
arrangements and no such proviso 
was necessary. As regards the 
amendment to sub-section (!) of 
section 10 of the Kerala University 
Act, there was a diver,enC'e of 
views on the following lines:_o• 

(a) the provision made for the 
Vic .. -Chanceller holding office 
fOr such period a. the Chan-
cellor may consider expedient 
not exceeding three should 
be deleted; 

(b) ~&ema1;i,vel¥, the ""pointment 
~e tv the ~ Ibould 

haw 16m GIlly tor IlUfIh iime 
~ ... new ~e or a pan.el of 
n_ lor the post of Vice-
chanceU\U' is sugg""ted by a 
new committee elected tor the 
PUl'pOIe; 

It was ultimately decided that 
while placing the Bill before the 
President, the views of the mem-
bers expressed in the committee 
should also be brought to his 
notice," 

Even in this report, the Home Minis-
try had deliberately omitted two of 
the very famou. names, especially of 
Col. Zaidi of tire Rajya &abha who is 
known to be a very great educational 
expert, and my hon. friend Shri Bakar 
Ali Mirza who is also one of the Mem-
bers who take very great interest In 
educational institutions and the work-
ing of universities. These two people 
were very sincere and very effective 
in their opposition to this amending 
Bill. But their names have been deli-
·berately left out so that the President 
may be misled perhaps. Anyhow, 
their names have not been included 
here. 

Secondly, at my instance it was 
suggested that the entire proceedings 
should be sent to the President. Then, 
I wrote to the President powting out 
that this piece of legislation would 
besmirch the entire autonomy of the 
educational institutions and would 
only sully hjs name as an educationist, 
as an honl'st individual and as the 
President of India. He got my letter. 
and J got hi. acknowledement. But 
unfortunately he has endorsed the 
appointment against which the people 
of Kerola, the student. of Kerala, the 
University of Kerala, the teachers of 
Kerala and ..,nactors' forum have all 
been raising their voice, because the 
history of this university unfortunately 
for the last few years has been a 
history of corruptton, a history of 
nepotism, a history of meddling with 
the examinations, a historx of lowel'" 
ing tIoe marks in ""dar to got .""'" of 
thl' syndicate membe .... c:hlldren pro-
motl'd, aDd a hialoQ' of Io...u.c the 
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.standards so that they may get higher 
. classes and distinctions. In this weller 
of corruption, the poor teachers 

'fInaIly felt that they must revolt 
against the syndicate and they formed 

." the senator,' torum. 

I am just giving you the history of 
. what baa happened. They decided 
that the outgoing vice-chancellor 
should on no a!.'Count be given an ex-

. tension of hla term. Generally &l1iO 
: there iI a convention that a vice-
;"haocellor who Is going out should not 
be given a second term. In thili par-
ticular case, we were very definite 
that he should not be given a &eCOnQ 
term becauae he 1'1.... responsible tor 
most. of these Ills that the KerlUB 
University _ beoIet with, and ao we 
decided to .protest against that. Ana 
what did the syndicate do? The B IJ-
powerlul .yndicate and the Vlce-
chancellor decided that the election 
from the senate should be postponed 
to the last minute 50 that there 
would not be sufficient time for the 
thr£'t> members to come together ana 
confer and find a third name. The 
G1Jvernor, Shri A. P. Jain, who 8:5 we 
all know was a former Member of thij 
House. nominated a third man, but 
even that third man was fair-minded 
cnougtl., because of the reput~tion. of 
th administration of the universlty. 
no~ to accept the outgoing Vice-
chancellor as one of the nominees. So, 
a stalemate developed. The represen-
tative of the syndicate would not sign 
any paper in which the outgoing vice-
chancellor'!! n3me wa!J not included. 
Th',lt wa~ how th(' pane! committee 
('auld not gh'(' a pant"l of na'mes. 

1 o;hall read out to the House R lettp.T' 
wh;('h has be~n gent to me by the 
rl'pa'!"f"ntative of the senate nbo~t 

wh::J.t hLlppened nn this question. ThIS 
b wh:lt Shri P. K. Nayar, Member, 
Scn<ltr" ·.lnd Member, Special Com~ 

mitt('I' o! thr University of KeriJl:l had 
writtl'n to me: 

"My dEl8T Mr. ~rik!\ntan Nair, 

I lru,t that you got • copy of my 
statement to the 1"'_, published in all 

papers here, regarding the tunctiollinj: 
of the Spedal Committee tor the 
apPOintment of the Vice-Clmncellor. 
The contents of the Statement han 
not 10 far been controverted by au" 
two colleague. in the Connnittee 8I1d 
therefore, the presumption has to be 
that they are in agreement. I shall 
reiterate below the .alient pointa 
therein:_ 

(1) The Special Committee at ita 
very first meeting, had for-
mulllted certain general prin-
ciples, one of which was that 
the convention that no Beconi 
term had hitherto been live. 
to any person as vice-
chancellor in thla univerait)' 
be kept up. Thl.o naturally 
meant the exclusion of the 
present incumbent. Prot. 
Samuel Mathai. 

(2) The Special Committee had 
deliberated on vurioui other 
names and agreed on tw. 
names durlng their dUcUlsioru; 
no their ftrot three sessiona. 
.0Jter contacting the two per-_ 
8008 C':oncemed, the idea W Mi 
to give one name unanimously. 

(3) It was only at the fourta 
s('ssion of the Com'mittee that 
onf> Member wantpd to giv~ 
a Penal of three names, in-
rJuding the name of Prof. 
Samuel Mathai. ignorin,g the 
principle agreed to already In 
the first .ession of the Com-
mittee. 

(4) The other two memben 
aJ:!Teed to the suggestion to 
give B Panel of three names. 
but did not agree to includ~ 
th. name of Prof. Samuel 
Mathai. It may b. """cially 
noted that. while one of the!\le 
two members was myself, th('" 
other member W"J.!=i. one nomI-
nated to the Committee by 
the Chancellor himself. Thus 
there was difternece ot opi-
nion only in regard to th~ 
nomination of Prot. Samwel 
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Mathai, all the member. ~­
inll aereed on two Dth~r 
names. 

(5) The t ... o member. were .,reed 
on three names. 

(6) The third Member of the Com-
mittee refuaed to silln a report 
containinl the majority vIew 
and even threetened to 110 to 
a Court of Law OOallengin& 
lNoh a report and declaJon. 

(7) In order to avoid the ilOo-
miny of dra ... inll the matter to 
a Court of Law and dra,giD, 
in the nameo of innocent per-
sons thereto, it was agreed 
that the Specml CO'mmittee do 
meel the Governor Informally 
and discuss the aituation. TIWo 
'&.1 never done. 

.(8) The Chancellor (Governor) 
had summoned me at mid-
night on 27th January 1988 
(the day previo", to the date 
or retirement of Prof. Samuel 
Mathai) and at u Conference 
held at Raj Bhavan it W81 
specifically agreed that, 
owing to transport inconve-
niences arising out of the 
Keral. Bandh day on 
28-1-1966. a meeting of the 
Special Committee ~ held on 
30th January 1968 and the 
Panel of names given there-
arter. It was then categori-
cally painted out by the Law 
Secretary that even in the 
existing Act, there is leg-al 
provision to make temporary 
arrangt!"ments even in case 
Prof. Samuel Mathai retires 
on the 28th January 1966." 

So, the La .. Secretary al.o pointed out 
that there ..... no lacuna in the Kemla 
Art and no amendment need be 
b!"ought. 

"(9) At the inotanco or the 
Chancellor him.olf. the RegiJ-
trar of the University con-
ta ::ted all the Members of the 
Special Committe<! and 

uraneed a meeting at 11 ..... 
oa the 30th January, HISS. 

( 10) This meeting never tool< 
pia ... , bec:a ......... ~ beinr 
elven a difterent undentand-
ine. the Ordinanee...... pro-
mulgated by the Governor oa 
!:he 28th January lIHNI." 

I am oure that these facta 110 to 0110 .. 
the bOll4 fi.de, of the Committee and 
the m4la lides of the Chancellor in the 
whole affair. 

Look at the ... onderful development. 
TUl midni&ht ot 27th January, the 
Governor', nominee in the Committee 
feels that the outgOing Vice-Chancel-
lor ,hould not continue to be the Vice 
Chancellor for another term of three 
years. AlI of .. .lIddeD on the morn-
ing of the 28th, .omething bappened 
naturally ~caUle .ome corrupt prac-
tice ,.as indulged in by lomehoob 
lIOIDe-where, at the very hillhest level. 
The Governor .. ho had resigned trono 
the State, .. ho continued only .. • 
ca:-e-taker Governor, and Wall there-
fore only a c'.lre·toker Chancellor, 
brings in an ordinance which taint. 
the entire democratic lite and auto 
nomy of the univenity and the educa M 

tional institutions. I,.ill read out to 
you the wonderful language of th. 
ordin::mce which was promulgated.: 

"2. Amendment to .eelion 1~ 
In section 10 of the Keral. Uni-
VP.f8ity Act, 1957, (lterala Act 14 
of 1957),-

(i) in sub-section (1), Ibe follo ... -
in~ shall be added ot th~ end. 
numely:-

'.nd if the Special Committee 
fails to submit a panel al 
three names before the ex-
piry of the term of th' 
Vice-Chancellor, the Ch,IP, 

cellor mny appoint a per 
SOn who in his opinion II 
fluitable tor thp offir.e, .. 
Vice-Chancellor and IN'" 
Vice-Chancellor .h.11 hold 
ofllce tor flleh period .. tGe 
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Chancellor rna,. consider 
expedient not exCeed in II 
three years'." 

Here it sayS not exceeding thrElP. yean. 
This is an emergency admiIJ itration 
under article 356 of the Canstitution. 
The President himself haa only ICe 
right to bring a legislation tor one 
year, and the proclamation is onlJ' 
for 8 period of six months. And hera 
an ordinance is promulgated by a 
Governor who has resigned due to 
political reasons, who has done some-
thing wrong which a Governor mould 
not have done, and resigned; he re-
ma1ns there as a caretaker Governor, 
caretaker Chancellor, and he brings 
in an ordinance by which any future 
Chancellor can appoint a Vice-Chan-
cellor for a full term of three years. 
This itself is absurd; to anyone with 
an iota of commonsense it will be 
clear that it is absurd. Secondly, till 
the mid-night of the 27th, he was defi-
nitely against this, but ali on a sudden, 
on the morning of 28th. 

Mr. Chairman: The hon. Member'. 
time is up. 

Sui N. Sreekaatan Nair: am 
moving somelhilllg which is my funda-
mental right to move a. a Member of 
this House. I am not concerned how 
much time I have to take. If you 
do not allow me, I will sit down but 
I wiU raise this in the Supreme Court 
and bring in the Chair and the Pre-
sident of India. 

Mr. Chalrmaa: Ordinarily, in such 
eases the Mover takes about half an 
ohDur. I will not mind if you take 
3-4 minute. more. 

Shri N. SrHkaataD Nair: gave 
a written letter to the Secretary and 
I also indicated to the Speaker that at 
least three hours must be fixed and I 
mu'st be given as much time as is 
needed to make it plain to Members 
1fhat I am contending for. 

Mr. 0IIaInIIua: If thel:e are no re-
petitiODl, he might continue. 

Shri N. SreekaDtaD Nair: There 
will not be any repetition at all. Thi. 
Ordill8Qce wasprQlnu\gjl1;ed and it 
was brought to tbe cc:msultative com-
mittee where all sections opposed it. 
Then what has the President done 
about? Because be ha.. received my 
letter and I had threatened to rake it 
up in this House he has cleverly drop-
Ped that portion .. How can the sec-
retariat people come and distrurb 
yOU? If you do not attend. I will not 
speak. We object to that. If the 
Chair is not attentive, I do not want 
to speak further. 

Mr. Chalrman: The Chair has t() 
attend to a lot of other things. 

Shri N. Sreekaatan Nair: The spea-
ker feels very awkward about it. 

Mr. Chairman: The non. Member 
is very eager to make us know what 
he has got to say. 

Shrl N. SreekantaD Nair: The Pre-
sident dropped the amendment to sec-
tion 10(1) because he felt it was im-
moral and' it was not right. How can 
he support such a policy. It is my 
contention that it was a very immoral 
and indecent step and anything re-
sulting from a wrong step cannot be 
right. In the amendment he has put 
in that notwithstanding the K"".la 
Ordinance, section (3) of the Kerala 
University amendment Ordinance 66 
is hereby repealed. It is a repealing 
clause as you find it in any enactment. 
Then it says, notwithstanding such 
repeal any appointment made under 
the principal aet as amended by the 
said Ordinance shaJJ be deemed t(} 
haVe been made in accordance with 
the law and shall continue for the 
period for which it bas been made. It 
is very cleverly wor<led so that no-
body may understand that it is for a 
periOd of three years. This illegal 
and immoral amendment has been 
given up 8I!td the President wants to 
validate the appointment made 
UI1d~ it. Something is rotten in the 
~te of ~k; It is very eerious. 
The highest" LOJrities in the CClWltry 
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are behind it; otherwise there would 
not have beeft 00 tn\loQb presoure in 
br~ in this lecislation. 1 charge 
the govenunent that the highest 
authorities in the JIIOvernment 8l'e try-
ing to impair the democratic function-
ing of the umV8I'Mty and the proper 
working of !be poor Kerala University 
wnich h... been suiferiHc under the 
moot tyrannical and u... III06t corrupt 
administration which had been tIyUJ& 
to impose somelX1d,. on the dl!lllOCra!lc 
institutien against thl> eris\ing law. 
I will show you how this legislaUon wa. for .nt>thlng except to get a cer-
tatn nominee for another term Or! 
I'Ilf'I!e yea"" Section IG( 41 gives the 
answer in the event Of any tempo-
rary vaean"" m:vuring in !.be 01llce 
or vice-rhancelh>!- tI.e o:J01dkate .ball 
With thl> approv'" or tm. chanoellor 
make n<!ce!I8.". ari'Bnll_tot for 
<!lI:t!rt!isInll the """""" and perfor-
mlltlce of tbe dutlft Of the vio. 
ch.~llor. 

So, iI the outgoing Vice-C!iancoellllr 
bad tenninated hi. oSee, tliere W'01.l11'1 
have been no difficulty. 1'he wol1d~t­
ful argument advanced bl' my tl'terilf 
'Shri Balli wal that it ill n<JI a t~lII­
porary vac"""y and it i. a peMflanent 
vacancy, because the Chancel!or !iii! 
retired. That argument is not valid. 
It ;,; 0II1Y maklhg fools of peoPJo!- wHen 
such an argUment i. raised. 

11.31 ...., 

The piermanent vacancy i. there 
but there i. a tell\pon.ry v...,ancy 
beca~ it will take some t.ime 
to 811 up to the permanent 
vacancy. So that portion of the 
vacancy becomes temporary! }£cord-
illl to the process of law. that 
vacancy sbould have been filled up, 
but they did n{lt care to do it. They 
have some ultcrior motives. From top 
to bottom, they are moved by ulterior 
motives, indulging in this corrupt 
practice of promoting one man and 
keeping him Bllainst the interests of 
the edlX'ational institutions. of the 
p""ple. of the student. and of the Se-
nate and of the citizens of Kerala, and 

for that, an enactment has beea 
brought. I opptJse tr.l:i ""1'1 strollltl7. 

I haw brolltl\t two !IlIlIIndmenu to 
thiS Act, Ilwn if a OOIlImlttee is ....,., 
agalh appolnted now in the praoeIlt 
set-ul', beeause this man i. them .. 
VU:&oCbancellor. th., will never agree 
to gift. an apeed pana! 01 three n ........ 
Theref&re. I \laW ....... ted tha~ __ 
member may submit three names. For 
this, there is "" ditIk!ulty. Let the 
ChaJlce1lor-whoaver he may be, be 
may be the Govethor, and it !nay be 
allain6t democratic interest. of our 
State and our university-but ltot the 
Chancellor select any n~ out of the 
nine that they give us, if they cannot 
give an agreed panel of three nam ... 
ThIK is " thtnlJ wlUeh is iftltended Ie 
aaftIfuIl'lI sueh a cantu...,..", iJO 
!utllN, ",.\ i. my fIt&t ameftdml!!M; 

~dly. I al\1 pret:lared to JIItIh • 
concession, because an enactment b .. 
beeh I14dl!c! Iiy ~~, i!Id be-
"ause tll1! a))pl:ltl'ltntent had beet! mllde 
by the Govcrndt' ift till! pallt; let it hbt, 
however, conti_ for, three yea .... ~­
cause it is highly undemocratic; let it 
"""'tlh~ f&r olll! ~ rcn< .. ,..... I 
am prepared, but to appollit hUll fdr 
three y:ean will be a,&ainst the provi-
lions ot article m of th~ CDri!tit\lt1Oft 
On which eround this lias ~ chal-
lenged iii the kenla High Court, anI! 
the Kerala HiCft GotJrt It.. admi~ 
the writ petitIolI and it i. waiUnc 
there to be taken up. Naturally, if 
~ ~ alia c!ciJI!s dot ~ codttde-
ration tb it, I have to apjm>ach. the 
Supreme Court, I am a m..mlieT of tKe 
Senate and I feel unhappy. In the 
SLtpreme Court, the questlonable 
actions of all these people will corne 
up and the whole i.<ue will be on the 
question of the appointment of a man 
as Vice-Chancellor again.t the wish .. 
of the people, of the students and 
of the educational r.ommunity th..re. 
That is corruption, the like of wItlch 
..,~ can never see in such a bi, coun-
try .. India. 

Mr. DIIpIIty-8pea_: Motion mana 
''This Houae nuolves that in 

punuance 01. lub-aection (4) at 
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[Mr. Deputy-Spea'kerJ 
section 3 of the Kerala State 
LeglSlature (Delegation of Pow-
ers) Act, 196:;, the following modi-
fications be made by the Presi-
dent in the Keral. University 
(Amendment) Act, 1966, laid on 
the Table On the 6th April, 1966, 
by enacting an amendment Act: 

Section 2 

In claUSe (i) of section 2, fOT 
the words 'it shall submit' sub-
.stitute . the words 'each member 
shall submit' 

Section 

In clause (.> of Bub-section (2) 
of section 3, for the words 'for the 
period for which it has been made' 
mbstitute the words 'for a period 
which does not exceed one year' 

This House recommends to Rajya 
Sabha that Rajya Sabha do con-
cur in this resolution." 

Shri Vasudevan Nair. 

Shrt Bade (Khargone): What i. the 
time allotted? 

Mr. Deputy-Speaker: Half an hour 
u. over. We may take another haIr 
an hour. It is onOly an amendment. 

Shrj Kashi Ram Gupta (Alwar): 
We may go up to 5.30. One more hour. 

Mr. Deputy-Speaker: All right. It is 
just an amendment or the rules laid 
on the Table. 

Shri Vasudevan Nair: Mr. Deputy-
Speoker. Sir, I may at th,' very out-
set expr""s my sympathies for Shri 
M. C. Chagla, the Educ'ation Minister. 
A person like him is called upOn to 
def<-nd a dirty piece ot legislotion. I 
am sure he is innocent, ber.:ause he 
do... not know what h"', happened 
behind the screen. But technic-aI1y and 
fonnally. as Education Minister, he 
has to def~nd , case which is really 
indPIensible. Even Shri Hathi found it 
80 difficult in the Kerala Consultative 
Committee to meet the objections, the 
aU-round objections, on all sides of 

the Committee, when this matter came 
up for discussion in the Kerala Con-
sultative Committee. The issues are 
very straight and simple that even 
children can understand. Somebody 
was interested in foisting upon the 
University of Kerala a person who 
was not a desirahle person according 
to large sections of the people, the 
newspapers, the student community 
and teaching population. I do not 
kow who this Vice-Chancellor is. 
Personally I have not even met him . 
But I can say with confidence t.hat 
during the period hI! was presiding 
over the univergity. h(> did not make 
any mark or impression. I am sorry 
ou~ university IS presided over by 
somebody who is a zero in educational 
affairs. If Ull~ Minister for Edueation 
is very serious about improving the 
standards of education-he talks about 
it al\',.'ay~ in thi;, House and outside--
at le:t~t in the interest of education, 
the government ought to have gone in 
search of somebody who really deser-
ves that place. We are only interested 
in that. That was not done. But 
something different was done which 
goes to the detriment of education in 
Kerala. 

Things happened in such a way that 
important decisions were taken at 
midnight. I do not know why the 
Government of India represented by 
the Governor should take decisions at 
midnight and within hours in the night 
.':orne forward with an ordinance. The 
mover ha..... given the details. He is a 
member of the Senate and he knows 
thC'm. Alreadv then~ is a provision in 
th£' Kerala University Act--section 
10 (4) -which is the crux of the mat-
t~r. That I. the mn,t salient point. 
That provision points a way out when 
there is a va('anc~ jn the post of 
Vire-Chancpllor. Even the Law Secre-
tar.Y, in a conference convened. by 
the Governor. pointed out that the 
heavens will not fall and a stop-gap 
arrangement can be made under that 
provision in the Act. When there was 
all-round opposition to the continua-
tiOn of the present Vloe-Chancellor for 
another three years, why did not the 
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Governor come in with a temporary 
arrangement and leave the matter 01 
appointment of another Vice-Chancel-
lor to the ne\V Governor or somebody 
who will be coming alterward.? I am 
lOOrry I have to refer to Mr. A. P. Jain 
again and again: it is like flogging a 
dead horse whkh we do not want to 
do. But he W3S a care-taker Gover-
nor, as pointE"d out by my friend. He 
resigned and the issue was taken up 
in this Hous •. Such a Governor takes 
an important decision to have a Vice-
Chance-Bor ferr a full term of ::\ yenrs ~ 

I am sure Mr. Hathi was convinced 
by our argument. in the con.ultative 
committee. It was not a qu~sti{)n of 
opposition versus rulin, party. There 
wa. .. opposition from all sides. The 
difficulty i., we do not know what to 
do with this consultative committee, 
becaus(" it is reduced to a farce very 
often. We cannot take a decision. It i8 
a kind of consensu, of opinion. The 
minister says that this is the opinion 
and something is recommended. We 
have to lay down rules and regula-
tions for this committee. If a vote was 
taken, I am sure on this particular 
is~ue the committee would have defi-
nitely decided against the appoint-
ment of the present Vice-Chancellor. 
But that procedure i, not laid down. 
So we wanted th" Minister to report 
the entire proc:."'eedings tf' thE" Presi-
dent. It the President. if the Advisers 
of the President, had really gone 
through the l1'COl'd" of the Consulta-
tive Committee, they would have been 
convinC'ed of the overwhelming majo-
rity of members opposing the Gover-
nor'~ ordinance. U the overwhelming 
majority 01 members of the Kerala 
Consultative Committee are opposed 
to thi" why should not the Prt'Sident 
respect that .entim""t of the Kerala 
Consultalive Committee? 

Sir. tlilil Government speak. about 
democracy. Unfortunately, our State 
today ill at the mercy of this Govern-
ment. Somebody Sitting in Delhi pas-
N"~ orders. Then, there is thi~ facade 
of tlilil Kerala Consultative Commit-
tee Of 45 Members of Parliament, 
wbleh Ia supposed to be a miniature 

Parliament. The majority of membera' 
of that Committee, with feeling with 
emotion, with a lot of resentment and 
indignation protested against some-
thing that was done by the Governor 
and the Government of Keral.. They 
wanted the whole proceeding. to be 
sent to the President. I do not know 
what the President's Se{'rctariat is 
doing. I do not know who has advised 
the President. I think his Advise .. 
have done something very \\7ong. I 
should like to soy thnt his advisers 
have given him wrong advice. Other-
wi!;e, the President wou!ll not have 
said this kind of thing. that the 
appointment will remain, 

Wh.1t is thl." meaning of this'.' The 
Prp.sident hirru;elf, the Advi3crs of the 
Prcsid,'nt thpmselves, felt that some-
thing wrong Wa."l done, something 
fl.<hy was done. They could not defl'nd 
it in the oJ)<'n. Shri Hathi could not 
stand up erect and defend it. So they 
changeQ certain porti""" of t,h" ordi-
nance. They had to do it. But even 
after that, they said the appointment 
will remain for three years. We are 
not prepared to swallow this kind of 
thing. That i.. why we wanted to 
oppose tlilil .tep. . 

The essence of the matter is that thi3 
appointment for three years ,.hould 
not be okayed by this House. My 000. 
friend has 5ugr.ested a via media be-
cause, after all. something is being 
donf> in the name of the President. 
Behind him this Government is doing 
!lomt~hing vrPy ugly. but even then 
the Pre:.ddp"nt'~ nam~ is pJared before 
the Parliament and before the country. 
~ mv hon. friend. Shri Sreekantan 
Nair 'sur,g<";t<'rt that the pf'l'i"d of 
appointment should be onlv for one 
year. J think thi!ll is a very s('ln~ible. 
reasonable proposal whkh shou!d be 
accepted by any democrat, by any 
goveT'nmf"Tlt which believes in demo .. 
ct"rlCY. Today the only Tf"prl"'sent.ntive 
body for the people of Kcrala i. the 
CrmslIlt.tive Committee. Of cou ... e, 
the Parliament i. th .... .,., but lhi. Com-
mittee ~ents Parliament. That 
Committ.,... Including hon. Members 
from 1he othcr side-- even the Horrllt 
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Minlste<r'. comnlllRiqtlle Ma.t>e$ that 

. sbrt Ra.".;ndra- Vanna and suoh other 
M_bers oppo.ed th~ ordinance; my 
iuln,. friend ill not there, and many 
other name1; are omitted in that com-
mUnique as it usually happens-op-
posed this. 1 do not have time to go 
illto the working of the Consultative 
COrnmittef!, otherwise we would have 
to .ay many more things abOut the 
ConSUltative Committee boeause it il 
utterly a !IlI'ee today. 

Mt', DepGtJ-Spealler: We .re not 
concerned with· it noW. 

Shrl V.sudev .... Nair: But this 
matter came up before the Conoulta-
ti~ Committee; Here they have cho-
8@t1 to state that this Consultative 

"ConIrttit>te& was oonsulted in thi» mat-
t.... ottherwite I would not have re-
ferred to thllt: Sb it I. relevant here. 
E'ftrI. after oonaulaftloa,· eYeA- alter til<! 
OJIIhiono w,,", gl-vIm. by a- m&jOPity ot 
nll!II1bers· of tHe C~e; tHeir opi-
nlon 1&' not· """"",,tred. So- thi" House 
hlaI< to tIlk ... tile mMt~ in'" OOMidera-
titsn, atili tItlo amendsnen t SU1III<I"ted 
t., SH!'I Sreekantan Nair .hould be 
accepted by the Govern_t, At least 
I would request Shri Chagla to use 
hbI· ~I c!lpaX!ity on the· Minister 
stttllll\' to hill, rillkt; on the Govern-
ml!flt o!·lndla' ....... . 

'nIe MhUlItet of State ill tile MboIs-
tr1. or lIIIIne AfI' ........... MlDl8ler of 
~e SllpplIeB ill' the MiDImT of 
DeHt",e (Shrt RatM),- I haye kept 
hlm· Informed of all Ih .. developments 
tlt!!t'l!. 

Shrl V_devaD Nair: I now want 
the Government to take a new d""i-
sion in the matter. They shOUld not 
try U:> impooe this Vice-Chancellor 
who is not needed by our University 
and our State. They Ihould not im-
pose him on US for the tull jprm of 
t.hret- year.. So. let the period oJ hi. 
term of ()m~e be cut down to one year 
!:>:It wav of compromille. because you 
have now to get out of it; we also 
. ......rt to help you to get out of it. Be-

cause, we know the Government io in 
troublel it ill in hot waters. It is a 
proposal which you can accept with 
honour. So, I would sug,est that the 
amendment of my hon. friend, Shri 
Shreekantan Nair, should be accepted 
,by the Gavennent and passed by this 
House. 

Shri Muhammad Ismail (Manjeri): 
Mr. Deputy-Speaker, as in the case at 
flllq· up the vacancies in the Rajya 
Sabha, the seats vacated recently by 
the representatives of that State, so in 
tHe matter ot the K'<!I'ala· University 
also, the Gavernment have. 10 say the 
least, been very indifferent to the tee-
iinp ot the .peGple and to the needa 
ot· the State. Speakinll only from 
what appeara on the ~per, one can 
v....,. clearly 88y that the... i. 110m .... 
thing . ..-.aRC somewhere. 

The Kerala University Act of 1~57 
clear-ly provid... tor such If cOntJn~ 
geney "" haa arisen now and which i. 
.uP~ to be tlie sub~t-matter of 
tile disculslOn h..,... Sub-se<;tion (4) 
ot aection 10 of the Kerala UniOJersit,' 
Act provide~ for the fU~; up ot sucR 
vacancy a. hlllll occurred now. It is • 
temporBPy va.cancy in the ",me that 
the arranllement is for the time being, 
until a pennanent Vice Chancellor ill 
appointed. In that !IeIlae. it would be 
a temporary a.-raniBment that the 
~dicate is called upon to mak" under 
lub-section (4) of section 10. 

Now I will explain how the GOY-
ernment have been ind,i1ferent in thh 
matter and how they did not do th .. 
right thing by the University and by 
the feelings of the people concerned in 
the matter. They knew that the term 
of the last incumbent to the Vicf"-
Chancellorship was due U:> expire on 
the 28th January 1966. Nobody can 
say that they were ignorant of thi< 
fact. However. what is it that they 
have done? The provision says that a 
Special Sub-Committee ought 10 be 
.. ppointed for recommending unani-
moualy a person to be appointed .. 
Vice-Chan""Uor. failing ",hLeh. panel 
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... f three names should be recommend-
ed. While appointing such a commit-
tee the sensib!e procedure would have 
been to fix the time-limit for the 
committee to make its recommenda-
tions. Also. it wouhl have been sen-
sible to appoint the committee well in 
time, 3. 4, 01' 5 months before the ex-
piry of the term of the existing in-
.,umbent. Government did not care to 
do anything of that sort. It seems 
:from what appears on paper. they 
delibarately kept quiet until the term 
almost expired and then they were In 
a hurry to do something. Therefore. 
my hon. friends who spoke hefore me 
are fully justified in saying that there 
ill much more behind the words than 
we see on paper. Something behind 
1he sr.ene has been wrong and, there-
fore. it is that this procedure has been 
adopted by the Government to allow 
the expiry of the term to take place 
and then do certain thines In an ur-
,ent manner. Even if they want to 
bring in an amendment. a reasonable 
amendment would have been to ftx a 
time-limit for appointing a special 
rommittee and the time by which the 
speciai committee has to make the 
ftCOIIU!Iendations. Nothinl/ of that sort 
they have done. Even if that commit-
tee has not made recommendations. 
the heavens would not fall because 
1here is sub-section (4,) of section 10 
which empworeo the Syndicate to 
make necessary arrangements until a 
... cceo.or to the last Vice-Chancellor is 
IIPPOinted. 

So. these facts show that there is 
mmething wrong in the whole situa-
tion and the least that can be done is 
to ac.cept the motion that has been 
moved by Shri Sreekantan Nair and 
in any case not to make the present 
appointment of thp Vice Chancellor 
by the President, by the Governor, a 
permanent one for a full period of 
three years. That will be an injustice. 
That will arouse the feelings of the 
people and the Government should 
not, again and again, arouse the feel-
ings of the people In this manner and 
make them emotional. 

It is a very reasonable motion that 
ill before the Hou..e and the Govern-
181 ( Ai )L.S.D.-9. 

ment should accept it and I hope the 
House will pass it. 

Shrl Bakar All Mine: Mr. Deputy-
Speaker, Sir, it is quite correct what 
Shri Sreekantan Nair haa .aid that in 
the Consultative Committee, the opi-
niOn was almost unanimous that thil 
appointment was not proper and there 
was a iot of complaint about hi. admi-
nistration and .. bout his personality. I 
do not know anything about the Ke-
rala University. But the manner ill 
which the thing was done really im-
pressed me beea use, after all. three 
names are 10 be chosen out of 400 mil-
lions in this country and they could 
not come to some conclusion about the 
unanimity of sel ... ,ting two or Ihree 
names. 

Well, much has been said about the 
undemocratic character and about the 
arbitrary rule of the Presiden t and all 
that. The way in which Shri Sreekan-
tan Nair has put the case has really 
spoilt it beeause when we taik of de-
mocracy, the old Act has thl. provi-
sion that this committee should select 
names unanimously and if one man 
wants to sabotage the whoie scheme, 
he can do so. So, this Act itseif which 
was made by a dpmocratic Govern-
ment had this flaw in it. What has the 
Governor to do? Here Is an Act which 
says that it should be unanimous selec-
tion. These people do not agree and, 
probably. the man from the Syndicate 
was in the Vice-ChancellOr'S pocket. 
Anyway, whatever be the reason. they 
did not come to a unanimous conclu-
sion. So. the Governor had to act be-
cause the term had eXPired. 

Something was said about the Law 
Secretary. I do not know whether It is 
on record that the Law Secretary bu 
said that the appointment can be for 
• temporary periOd and Ih.t we can 
go on till ·th.. next appointment Is 
made. I am not .ur" about that. If 
that i. so. then the case really beeornes 
~eriow;. Imagine a C""ove-rnor who t. 
quite new 10 Ihe place and who doel 
not know anythinJ! about anybody and 
he i. faced with this pro1>lem. So, na-
turally. he wUl oay that let the lame 
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man continue. His mistake was that 
it was for a period of three years. It 
is accepted now that that was a mis-
take. What i. (0 be done? It is the 
order given under the President's 
Rule by the Governor and the appoint-
ment has been made. I am not a law-
yer. But I do not know whether, when 
yoU make an appointment on this 
condition, you can go back and say, 
"Your appointment is finished from 
tomorrow." He may also go to the 
Supreme Court or the High Court and 
take all legal processes. But I cannot 
understand why any person who is 
interested in education, when he knows 
the feeling that exists around him 
about his work and about his own 
self, should not come forward and re-
sign. I think some pressure should 
be brought and he should be (old, 
"you are taking protection only under 
the law; as an educationist of such 
i.mportance, 8s a person like Vice 
Dhancellor, it is not a tit thing for you 
to continue". This is not the only 
case. I think the way in which our 
Vice Chancellors arc being selected, 
the way in which our Vice Chancellors 
are behaving, is something which gives 
us a great deal of distress. This is the 
highest educational institution in the 
country and for the head of that insti-
tution to go and take such steps as to 
get hold of a person in the Syndicate 
and 1<11 that to back his case, is 
something very distressing. I suggest 
that the Education Minister may give 
an assurance that he would look into 
the matter and see that as soon as 
possible, through legal proce.. or 
through his particular charm, he 
would bring about a change so that 
this appointment is terminated as 
SOOn as possible. 

Shrl M. C. Chaels: To avoid a leng-
thy debate, may I submit this? 

I am quite prepared to do this to 
meet the wishes of this House. I can-
not accept the tlrst amendment be-
cause that would result in a very 
unWieldy procedure. What the han. 
Member suggests Is that each Mem-
ber of the Committee should three 
names i.e., 9 names .... 

Act (Res,) 

1.-

Shri N. Sreekantan Nair: If the se-
cond committee fai'ls to give a com-
mon, agreed name, let the Governor 
choose, out of the nine names, any 
person he wants. 

Shri M. C. Charla: Let us hope that 
this will not happen twice. But I am 
prepared to do this to meet the wishes 
of the hon. members. crnterTUptions)_ 

An hun. Member: Is the Mini,ter 
replying to the debate? 

Shrl M. C. Charla: I am not reply-
ing. (Interruptions). 

As regards the second point, if 
may say so with respect, it is not 
properly drafted; "for a period not 
exceeding one year" does' not specify 
the period. But I am prepared to d,. 
this: 

"Any appoini'ment made under 
the principal Act as amended by 
the said Ordinance shalIbe deem-
ed to have been made in ~cor­
dance with law and shall continue· 
for a period of one year." 

Shrl N. SreekaDtan Nair: One year_ 

Shri M. C. Charla: After one year. 
automatically the appointment of the 
Vice Chancellor will come to an end_ 
Then the new procedure will be fol-
lowed, if the committee so chooses_ 

Is that all right? 

Shri N. SreekaDtan Nair: Yes. 

Shri M. C. Charla: The han. Mem-
ber may not press the tlrst one. In 
regard to the second, I am prepared 
to do this; I am going out of the way 
to meet him. 

Mr. Deputy-Speaker: Is that agreedt 

Some hOD. Members: Yes. 

Mr. Deputy-Speaker: The hOn_ 
Minister may write down the amend-
ment and give that to me. 

Shrl M. C. Chqla: Sh,,11 I amend 
the amendment or shall I give a sep-
arate amendment? 
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Mr. Deputy-Speaker: Amendment 
to the amendment 

Sbr! M. C. CbagJa: All 
shall give an amendment 
-amendment. 

right. I 
to this 

Mr. Deputy-Speaker: Mr. Sreekan-
tan Nair wili accept it. 

Shri Bade: Will Mr. Hathi tell us as 
to what was going on on the 20th 
mid-night behind the curtain? 

Shrl Hatbi: Nothing was gOing on 
behind the curtain. Everything that 
was going on was gOing on in the 
Consultative Committee. I was not 
there. 

Shrl Bad.: In the mid-night. 

11 hrs. 

Shrl Hathl: Let it not be thought 
tbat I WaS doing something in the 
mid-night. In tat!, what I was doing 
was this. We had this matter dis-
cussed in the Kerala Consultative 
Conunittee also. If my hon. friends 
opposite say that that committee is 
a farce, then I would only like to 
say this. When we had the Court 
Fee Act, do mY hon. friends not re-
member that we took item by Item 
and wherever they did not agree, we 
had crossesd the item and deleted It? 
They said that Rs. 50 was excessive, 
and I immediately said 'Cross it'. 
Wherever they said something was too 
much, we just put a cross across 
it and said 'Delete' 'Delete' and 
'Delete', and it was only the agreed 
items that we had accepted. I hope 
therefore, that my hon. friends would 
not say that this committee was a 
farce. 

As regards this enactment also, we 
had completely discussed it, and the 
views of the members were communi-
cated. 

Shrl Bade: But the Governor did 
not listen. 

6hrl M. C. Chacla: May I appeal to 
the House to accept this compromi:.e? 
I hope that my han. friend Shri N. 

Act (Res.) 

Sr('ckantain :\.ri: wi~1 w~~:ldraw the 
first amendment that he has .ugge.-
ted. 

With regard (0 the second amend-
ment, the amendment will be thus. 
This is how section 3 (2) of the Act 
would read: 

"Any appointment made under 
the principal Act as amended by 
the said Ordinance shalI be 
deemed to have been made in 
accordance with law, and shall 
continue fol' a period of one year 
from the date of appointment." 

Is th.t all right? 

Sllri N. Sreekantan Nair: Yes, 
accept it. 

Amendm.ent made: 

That in the Resolution moved by 
Shri N. Sreekantan Nair,-

0) omit amendment to section 2; 
(ii) tor amendment to section 3, 

substitutt-

"In clause (a) of sub-section 
(2) ot section 3, for the word. 
'for the period for which it has 
been made', substitute the words 
'for the period ot one year from 
the date of appointment'.". 

(St.ri M. C. Chagla). 

Mr. Deputy-Speaker: I shall now 
put the resolution, a9 amended, to the 
vote of the House. 

The question is: 

"This House r .. olves that in 
pursuance of sub-section (4) of 
section 3 of the Kerala State Le-
gislature (Delegation of Pow."..) 
Act. 1965, the [ollowing modifica-
tion be made by the President in 
the Kerala University (Amend-
ment) Act, 1966. laid on the Table, 
on the 6th April, 1966, by enact-
ing an amending Act: 

Section 3 
In clause (a) ot sub-section 

(2) ot section 3, for the words 
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'for the periOd for which it had 
been made' substitute the words 
'Cor the period of one year from 
the date of appointment'. 

This House recommends to 
Rajya Sabha that Rajya Sabha do 
concur in this resolu1ion,", 

The motion was adopted. 

17.04 hrs. 

DEMANDS jFOR GRANTS-<"<>ntd. 

Ministry of Irrigat,.,n and Power-
contd. 

Mr. Deput:r-Speaker: We shall noW 
revert to the discussion on the De-
mands for Grants under the control of 
the Ministry Of Irrigation and Power. 
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